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SERIFS II No. : 25 A
DATED : 22" JUNE, 2007. _L-'si

Na. DPS/3206/07-08/192
Administration of Daman and Diu,
Deptt. of Planning & Statistics,
Secretariat, Fort Area,

Moti Daman ~ 396 220.

Dated : 20/06/2007

NOTIFICATION
In exercise of the powers conferred by saction 30 of the Registration of Births and

Deaths Act, 1969, (18 of 1969) the Administrator of UT of Daman and Diu hereby makes the
following Amendments to the Daman and Diu Registration of Births and Deaths Rules, 2000.

1.

Short title and Commencement - (1) These rules-may be called the Daman and Diu
Registration of Births and Deaths (Amendment) Rules, 2007,

(2) They shall come into force with effect from the date of publication in the Official
Gazette,
The existing Rules 5 (1) will be replaced by the following :-

FORM, ETC. FOR GIVING INFORMATION OF BIRTHS AND DEATHS ~

The Information required to be given ta the Registrar under section 8 or 2, as the case
may be shall be in revised Faorm Nos. 1, 2 and 3 for the Registration of a birth, death and
still birth respectively, hereinafter to be collectively called the reporting forms. Information if
given orally, shafl be entered by the Registrar in the appropriate reporting forms and the

sighature / thumb impression of the informant obtained.

The existing Rule 8(1) will be replaced by the following : -
EXTRACTS OF REGISTRATION FNTRIES TO BE GIVEN UNDER SECTION 12 —

The extracts of particulars from the register relating to births or deaths to be given to an

informant under section 12 shall be in revised Form No. 5 or Form Na. 6, as the case may

be,

. The existing Rule 12 (1} will be replaced by the following : —

FORM OF REGISTER UNDER SECTION 16 -

The legal part of the Farm Nos. 1, 2 and 3 shall constitute the birth register, death
register and still birth register in revised Form Nos. 7, 8 and 9 respectively.

All the revised Form Mos, 1 to 3 and 5 to 9 are enclosed herewith,

By order and in the name of the
Administrator of Daman & Diu

Sd/-
( AJAY KUMAR )
DY. SECRETARY (PLANNING)
KA
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. SERIES II No. : 13 ]
% DATED : 28™ MARCH, 2014 |
> No. DPS/306(10)/2013-14/1621
Administration of Daman and Diu,
= Deptt. of Planning & Statistics,
- Secretariat, Fort Area,
- Moli Daman — 396 220,
= Dated : 25/03/2014.
. Read : Letter No. 1/7/2011-VS{CRS) dated 03/06/2013 from Dy. Director,
ra Ministry of Home Affairs, Office of Registrar General, India, Mew Delhi,
. NOTIFICATION
‘:’. In exercise of the powers conferred by section 30 read with section 2 (F) of the

-y Registration of Births and Deaths Act, 1969, the Administrator of UT of Daman and Diu
hereby makes the following rules further to amend the Daman and Diu Registration of Births
“h and Deaths Rules, 2000 namely.

= 1, Short title, extent and commencement ;

& 1) These rules may be called the Daman and Diu Registration of Births and Deaths
(Amendment) Rules, 2014,

2) They shall extend to the whole of the Union Territary of Daman & Diu.

3) They shall come into force from the date of its publication in the Official Gazette.
- 2. Amendment of Form Mo. Z, (Death Reporting Form ) — In the Daman and Diu
Regsstratmn of Births and Deaths Rules, 2000, (hereinafter referred to as the
= “Principal Rules,”] the fol Io.*i*q L‘Fli'['ll“: shall be substituted in place of entries at
) Sr. No. 6and 7 in Form Mo, £
- 6. (A) Name of Mother :
. 6. (BY Name of Father
i Name of Husband/Wife :
=2 3. Amendment of Form Mo. &. (Death Certificate) — Entries In Form No. © shall be
" rodified as tabulated helow :
5 Existing [ Modifiad |
h Name of m-::th&-' Name of Mather
- - - Name of Father
) Name of father/Husband | Name of HL}SU?ﬂdf\."."IfE
i
» The revised Forms MNa. 2 and 6 are appended herewith.
- By arder and in the name of the
i - Administrator of Daman & Diu
: 127 Sd/-
3 { Or. 5, D. Bhardwa] )
- 0. SECRETARY (PLANNING)
a R W
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SERIES I No. ; 13
DATED . 28™ MARCH, 2014
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UTH ~ 6 [ FORM = 6

WY Ya97 oH0 UF o/ wane
ADMINISTRATION OF DAMAN AND DIU (U.7.)

o7 wE witema fmr

DEPARTMENT OF PLANNING & STATISTICS
Y FAI-I
DEATH CERTIFICATE

(7= e ey HfUfOE, 1969 < 94T 12/17 @
=R Ug gy W Heg Thwrmern Trom, 2000 F Frow /13 F v =l B )
(Tssued under Section 12/17 of the Registration of Births & Deaths Adt, 1969 and
Rule Bf13 of the Daman & Diu Registration of Births and Deaths Rules, 2000)

75 geiow Far o B e T gt tm e A R W R L

regiEbar Pt it D e RO o' A -1 2 L-¢ | KOS
2,11 107 1. o ot ORI WO~ s of Union Territary of Daman & Diu,

=9 [ Mame T | Sex

97 T [ Date of Death

oy TR [ Flace of Death
TET &1 377 | Name of Mather
O3 =T T [ Name af Father

TRy FT AT [/ Mame of Husband/Wife

CHEUE T 8 =L R R G iR T T
Address af th e deceased at the time of death | Permanent address of the deceased ;

yEERT 8 | Registration No. Tt fEiF / Date of Registration

Ty Bemarks {if any)

Al FEa &1 [ Date of issus gTiEET BEAET G/ Signature of the issuing autharity

FITEERT (] T T Address of the issuing authority

I,
L

= gy w1 T i T tl—‘l__-l—c‘l 'ﬁ‘t | Ersurs E",‘IISEI’E'.]'\'."' wf eetry birth and death”
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This s to cartlfy that the fallowing Infrmallon has been taken from the orignal record of death which Is In the
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No. DPS/306(10)/2013-14/ 499 Lf 39
Administratian of Daman and Diu. M T
Deptt. of Planning & Statistics,
- -~ Secretariat, Fort Area; ==
Moti Daman - 386220,

Dated 06/ %&&'201 4

Read ; Circular No. 1/7/2011-VS(CRS) dated 12/03/2012 from Registrar General,
India, Ministry of Home Affairs, Office of Registrar General, India, New Delhi,

NOTIFICATION

In exercise of the powers conferred by section 30 (1) of the Registration of
Births and Deaths Act, 1988, the Administrator of UT of Daman and Diu hereby
makes the following rules further to amend the Daman and Diu Registration of Births
and Deaths Rules, 2000 namely,

1. Shor tille, extert and commencament :

1) These rules may be called the Daman and Diu Regisiration of Births and
Deaths ( Amendment } Rules, 2014,

2} They shall extend to the whole of the Unian Territory of Daman and Diu.

3) They shall come into farce from the date of its publication in the Official
Gazette.

2. The existing Rule 5 (1) under saction 8 shall be replaced with the following :

Form, etc. for giving information of births and deaths —({1) The
information required 1o be given o the Registrar under 8 or section 9, as the
case may be, shall be in Form Nos.1, 1-A, 2 and 3 for the Registration of a
birh, birth of an adopted child, death and still birth respactivaly, hereinafter
to be collectively called the reporting forms. Infarmation if given orally |, shall
be entered by the Registrar in (he appropriale reporting forms and the
signature /thumb impression of the informant obtained.

The new Form Mo, 1-A s appended herewith,

By Grder and in the name of the
Administrator of Daman and Did

\eda
{ ODr. &, D. Bhardwaj )
DY SECRETARY({PLANNING)
Copy forwarded ta.

1) The Development Commissioner | Secretary {Planning) and Chief Registrar of
Births and Deaths, Secretariat, Daman/ Diu,

Z) The Dy, Registrar Genaral, MHA, Office of Registrar General, indla, Govi. of
India, Vital Slatistics Division, West Block- 1, R.K. Puram, New Delhi — 110066,

3) The Collector f District Registrar of Births and Deaths , Daman / Diu

4) The Dy. Director (Planning & Statistica)Addl. Chief Reglistrar of Biths and
Deaths, Daman.

5} The Head of Govt. Printing Press, Daman, for publication in Official Gazette,

&) The Dy. Direclor{CRS) Census Operation Gujarat, Ministry of Home Affairs,
Directorate of Census Operation Gujarat, Census Bhavan, Sector 1074,
Gandhinagar-382010,

71 The BDOO ! Addl. District Registrar of Births and Deaths, Daman ( Diu Bistrict.

&) All Registrars of Blrths and Dseaths, Daman and Diu.

9} The Assistant Diractor (Officlal Language), Secretariat, Damean with reguest io
translate the same In Hindi,

118
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= ERIES I} No. R @
- , DATED : 22" AUGUST 2014
.2 No. DPS/306{10)/2013-14/531
- Administration of Daman and Diu,
o y " Deptt. of Planning & Statistics,
. Secretariat, Fort Area,
‘Ej"“-‘:' Moti Daman — 396 220,
i Dated : 14708/2014
|- i
b
b Read :  tetters No. 1/2f{Rule)/2012-VS{CRS) 2147 & 2258 dated 13/05/2014
oy anf! 04/06/2014 from Dy. Registrar Generat (CRS} Mimistry of Home
- Affairs, Office of Registrar Genaral, India, New Deihi,
B o
- NOTIFICATION
"% In exercisg of the powers conferred by Sectiont 30 of the Registration of Births and

PRED - Art, 1969 X18 of 1969) the Administrator of UT of Daman and Diu with the approvai
F Jie Central Government hereby makes the follawing rules to amend the Daman and Diy
istration of Bighs and Deaths Rules, 2000 namely.

-5 (i) Thesg rules may be called the Daman and Diu Reglstration of Births and Deaths
(Amefidment) Rules, 2014,

{i} Thesq rules shall come into force on the date of thelr publication in the Official

- Gazelro.
%% In the Dgman and Ciu Registration of Births and Deaths Rules, 2000 (ﬁeréina_ﬁer
. calied thejprincipal rute).
3. Amendment in Rule 10 :_Period for the putpose of Sectign 14-(1) Where the birth of
T = any child had been registered without a name, the parent or guardian of such chitd

shall, within 12 maonths from the date of registration af the birth of child, give
informatgn regarding the name of the child to the Regisirar efther orally or in

.l wrilting:
2 Provided bhat If the Information is given after the aforesald period of 12 months,
which shall be reckoned :

The sub fule 1 (i & i) of Rule 10 shall be substituted, namely :

L () :
- commencement of the Registration of Births and Deaths [Amendment) Rules
further five years periog from the date of commencement of this Rula

w i 20000,

. (i.e, Rulas 2014) shall be given. In respect of those cases, where 15 years
" perjod from the date of registration has not yet been completad they shall be
o alldwed to avail the 15 years perlod, or

- i1 In tase where the registration is made after the date of cammencement of the

(it
Registration of Births and Deaths (amendment} Rules 3014 the period of 15
Yedrs from the date of such registration, subject to the provisions of sub

o SeTiDn (4) of section 23, the Registrar shail - =
‘Contit

Page 2 of 3
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SERIES I No. : 33
DATED : 22" AUGUST, 2014 |

¥

gister is in his possession forthwith enter the name of the relevant column of

the congerned form [n the birth register onpayment of a late fee of rupees five.

IF the rd

gister is not in his possession and if the information is given orally, make a

report giving necessary particular and if the information is given in wring, forward

the sam

b o the Officer specified by the Administrator in this behalf for making the

necessayy entry on payment of a late fee of rupees five.

There w

Il B rio change In the provision of Sub Rule (2) of Rule 10.

By Order and Tn the name: of the
Administrator of Daman & Dy

{ Dr. 5. D. Bhardwzej )
DY. SECRETARY [PLAMNING)

{ L

No. DFES/DD/Orderf2014-15/53%
Administration of Daman & Diu, (UT)
Depktt. of Fire & Emergency Services,

Fire Force Headquarter,
Daman — 396 215,

Dated : 14/08/2014,

ORDER

In exerciqe of the powers vested under sub-rule {¢) of Rule 04 of Daman and Diu

Fire Force Rules 2004, the undersigned is hereby pleased to change the timing of
watch/shift system as 10.00 AM. to next day 10.00 AM, in place of 11.00 AM, to next day
1100 A.M. witholit change of duration of 2 watch/shift duty hours for fire service personne

[ ;Jaman & Diu pith immediate effect.

-
-

Sdf-
{ Manish Kumar Agrawal ) IPs
IGP/Director
Fire & Emergency Setvices,
Daman & Diu, Daman.

O
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No, DPSINe10y2013. 144020 )
Adlministration of Daman and Diu, .
Deptt. af Planong & Statishies,
~Srcretarial, Forl Area,
Mol Daman - 396220,

Dated (\0F 1272014,

Read | Letter Mo, 1/12/2014-VS(CRS)3034 dated 224082014 from Dy, Repistrar General
(CRE)Y Ministry of Home Affairs, Office of Reglstrar General, India, New Delhi.

L4

NOTIFICATION

'

In exercise of the powera conferred by section 30{1) of the Registration of Births and
Dreaths Act, 1968, the Administrator of UT of Daman and Diu herchy makes the following
rles further to amend the Daman and Div Registeation of Births and Deaths Rules, 2000
naimely.

I Shott litle, extent and commencament ;

L3

i1 These rules may be called the Daman and Diu Regisication of Births and Deaths
( Amendment ) Rules, 2014,

i) They shall extend to the whoiz of the Unton Territory of Daman and Diu.

iv)  They shall come inte force from the date of its publication in the Official Gazette,

1

4

The exasting Rules 517 will be replaced by the following ;

L]

Forms, ete for giving information of Births and Deaths-

The mivrmation required 40 be given to the Registrar under section § 6t 9, as
the case imay be shall be in revised Forms Ne. 1, 2 and 3 for the Registration of &
birth, death and stll birth respectively, hereinafier to be collectively called the
reporting Forms. Information if given oraily, shall be entered by the Registrar in the
appropriate reporting formrs and the signature/thumb impression of the informant
olitatned.

3. The existing Rule 12(1) will be raplaced by the following :

Farm of Register under section 16—
The legal part of the Forms No. 1, 2, and 3 shall constitute the birth register, death
register and 5ti1) birth register in revised Form Nas, 7, 8 and 9 respectively.

I ————— O F ¥ F § N B}
- P ‘ i | [ L

The revised Forms Na. 1. 2 and 3 are appended heyewirh.

By Oeder and in the name of the
3 Administrator of Daman and Din

s
( Dr. 8. D. Bhardwaj )
Dy, Secretary (Planmag) /
Addl. Chisf Registrar of Births & Deaths
Copy lorwarded 0
[} The Finance Secretary / Secretary (Flapming) and  Chief Registrar of Births and
Deaths, Secreteriat, Damand D,
2} The Uollecter ! District Registiar of Births and Deaths , Daman / THo
1) The Dy. Registrar Gengral, MHA, Olfice nf Registrar General, India, Govt, of India,
Vita| Statisties Division, West Block- I, R.K. Puram, Now Delhi - 1 10066.
4) The Dy. Director (Planping & Statistics)/Addl. Chicef Registrar of Bitthe and Deatls,
Daman,
5} The Director, Censuy Operation Qujarat, Ministry of Home Affairs, Direclorate of
Census Operation Gujarat, Census Bhavan, Sector 10/A, Gandhinagar-152010.
6 The Head of Govt, Prnting Press, Daman, for puhlication iy Official Gagette,
7) The BDO f Addl. District Registrar of Births and Deatlis, Daman / Diu Distact.
&) Al Regislraes of Bitths and Deaths, Daman and Qi
9y The Assistan! Direcior (Offictal Language), Secretarial, Daman  with reguest to
tramslate the sarme in Hindi,

= )
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